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1. Order dated 20.4.2200

' Heard Shri S.B.Jena, learned Addl.Standing
Counsel and Shri M.Ke.Das, learned counsel for the
applicant on M.A.198/2000. Int he Original Application
the applicant ‘has prayed for quashing the order of
removal ,t Annexure-3 and also for direction to Res.3
to dispose of the appeal at Annexure-4 to the O.A.
In the Misc.Application filed by the learned Addl.
Standing Counsel it has been submitted that in the
meantime the appeal has been disposed of and the
applicant has been reinstated in serviCe as E.D.B.P M.
Sugo Bragnch Office on 8.9.1999. Learned counsel for
the petiticner wants to obtain instruction. Copy of
Misc .Application has been served on him in the last
week of March, 2000. Therefore, further time cannot
be allowed to obtain instruction. In view of the

fact that Hw\ap.pivjmanb the appeai of the applicant
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reinstated in service,

of accordingly.

. has been disposed of and he has been

infructuous and therefore,
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the O.A. has become
the O.A. is disposed

M.A. 198/2000 is also disposed of in view
of disposal of the Original Application.
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